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(TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY) 
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI 

DEPARTMENT OF TRADE AND TAXES 
(GST-POLICY BRANCH) 

VYAPAR BHAWAN, LP. ESTATE: NEW DELHI-110 002 

Notification No. 86/2020 — State Tax 

Datedg¢./+}./2021 

9 _ t¢ 99. ; No. F.2(332)/POLICY-GST/2020/ 4/2 - ‘f - Inexercise of the powers conferred by 
section 168 of the Dethi Goods and Services Tax Act, 2017 (03 of 2017), read with sub-rule 
(5) of rule 61 of the Delhi Goods and Services Tax Rules, 2017,the Commissioner, on being 
satisfied that it is necessary in the public interest so to do, on the recommendations on the 
Council, hereby rescinds the notification of the Government of National Capital Territory of 
Delhi in the Vepartment of Trade and Taxes, No. 76/2020 - State Tax, dated the 20.01.2021, 
ptblished in the Gazette of Deihi, Extraordinary, Part TV, vide number No. 
F.2(317)/POLICY-GST/2020/348-58, dated the 20.01.2021. except as respects things done or 
omitted to be done before such rescission. 

2. This notification shal! be deemed to have come into force on the 10" day of November, 
2020. 

Qaly 
oF SANTOSH D. VAIDYA 

a _., . COMMISSIONER (STATE TAX) 
No. F.2(332)/POLICY-GST/2020/ U1 /2- tf 22. © Dated gg fy/2021 

L ‘ > 

Copy forwarded for information to: 

1. The Secretary (GAD), Govt. of .NCT of Delhi with the request to publish the 

notification in Delhi Gazette Part-IV (Extraordinary) in today’s date. 

2. The Secretary (Finance), Govt. of NCT of Delhi, Delhi Sachivalaya, LP. Estate, New 
Delhi . 

3. The Chief Commissioner, Central Tax, Delhi, Govt. of India, C.R. Building, LP. 

Estate, New Delhi. . 
4, The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Sachivalaya, LP. 

Estate, New Delhi 

5. The Additional Secretary to the Hon’ble Chief Minister, Govt. of NCT of Delhi, 

Delhi Sachivalaya, 1.P Estate, New Delhi 

6. All Special/Additional/Joint Commissioners, Department of Trade And Taxes, 

Vyapar Bhawan, I.P Estate, New Delhi, 

7, The Special Commissioners (PR3, Department of Trade And Taxes, Vyapar Bhawan, 

1.P Estate, New Delhi to arrange to give wide publicity to this notification. 
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8. Ail Asstt. Commissioners/GSTOs, Depariment of Trade And Taxes, Vyapar Bhawan, 

LP Estate, New Delhi, through their Zonal Incharges. 

9. The Presideni/Secretary, Sales Tax Bar Association (Regd.), Department of Trade 

And Taxes, Vyapar Bhawan, LP Estate, New Deihi. 

10. Guard File. 

pf 11. Website. 

(VIVEK MITTAL) 

ASSISTANT COMMISSIONER 
(POLICY) 
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SERLAAT U. 86 /2020-WISY HY 

feta: 2. Ju. £2021 

dine 2(30 \/ uiferetsiteal / 2020 / fare, area ve Gay ae aferfyrs, 2017 (2017 

at o3) Hf oe 168 @ Net ofser eel art oe wear we Fra, 2017 A ae 61 HT SIT 

(6) gre wet wwe wr WANT GRA BY, TY, ea ga w dq wa ev fe wa aT 

sata ¢ anaes & oie vhewd uReq af aorta GH oneme oe wea wore &si 

frac Bb wre vd we faa Al af VM 76,7 2020-NWI FX, fesin 20 GHAR, 

2021, Ta Wut 2(317)/ difeh—sigect / 2020 / 348-58, feaia 20 Weal, 2021 ERI 

Ret @ waus, snare S apeIv 4 yee fer war a, wT Sa ard H Peary 

ater oe gy, fore ta faered OG yd far war 8 a eA a oo far war B, a 

fea fise pe Sl 

2 ae afeRaa 10 AAAI, 2020 F any ehh | yeh 
/ 

dat 

| Be 
7  elcie . #e 

| ; argad RTT Fe) 

itp. 2( 332) /tiferei—olgadt / 2020 / GIA - YQ? fetta: 29. /ey / 2021 

 pfafert Rafters et craven orfardt 8q arene: 

1. Wee TART INA), asia wae at Rach wear fest ures, ae Ret a 

Ue refer oh wee sto ortier HF fkeeh rosa aT — aR GENT) 

Wares | , 

2. afra (faa), wsita weer aa fcc wear feccit afta, Say Eee, AE 

facet | 
3, Fer. rae, Sella a, UT ARN, wer Ta, are wa, ong. weep AE Pee | 

4. afta, areata fact Wh, WET Soren gs eet rears, Reeth Alsat, ST 

geec, i fect) 

5, ofa 7 ahaa arty Fea, ata quer aa fret wear, fect efter, 

ware seca, dd fees | 

a aay fate /onfatae / vga ere, eee Cd ae PAoner, aarare a, Hef Re 

7. fasts orgat (Henk), Boe va @e feenr, cae aa, aE feeelh at aera F vere
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